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. For the gpolicant Mr. B, Chatterj ge, counsel { 5}
For the respondents : Mr”h K. Bandomdﬁya counsel ‘
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Heard 1d, counsel !for & both the parties., Ld., COUnoel |
l ' 1
o for the respondents lr, ‘BandOpadhyay\\ flled vakalatnama today. |
i
He prays for time on the ground that h& got the brief tCaay.
b ’i
But Mr, Chatterjee, 1d, _ counsc,l for the appllcant subm:l.'Ls that i
M
he is ready -for argument u. | : f_ . ||
' L ' i
C 2. When the case is taken un for hLaars.ng, it is found that |
the registry of the Tribunal was dlrectbd uo place this matter I
before DlVlSlon Bencb as prayed for by 1the -o:der dated 25 6.98. ||
L | ‘f
- The matter has been ‘wrongly 1;Lsted in tlne Slngle Bench desplte J;
un
. the oxer passed on 25, 6 «98,

So, the Cése is adjourned to 16.,6.99
and the matter be placed before the DlVJ:.Slon Bench for orders
on 16,649 |
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3, Plaln copy of this order be hand\ed over to the ld
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coungel for both the parties for necasgdmy actlon. |
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